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4.6195 	11t N.).Singh ror the eppiicrit 

(mentioned for urgent odrnision).  I 

t S.Ilia$raC.G.3.Cfcir rnqnnd.-1- 

	

- 	- 	- 

on, notice. 

The applicant'has alroady filed 

departiaO, . tAl oppoal  tO the Uirector 

Gnera1 of Sncurit.y, SiI3, fJow Delhi 'on 

1.3.95 It is stated that the said 

appeal is still pending. In the Cicum-

stances opplióant has to wait ti.i the 

period oP 6 lriOflths has olped befo 

the D.A. can be ent,rtninod in Vieij uf 

S3ction 211 of the A.T.,Act and as it is 

jPrematuro today,. 

Adourod for admission to 1.9.95. 

In the meanuhile it will be dasirabl'e 

Iror the eppellate authority to dispose 
or the appeal. 

Copy of this order be f'ovWardod to 
respondent. No.2 immodiaely. 

Copy to be supplied to the Counsel 

for the parties. 
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O.A. No. 1 - 54/95 

OFFICE NOTE 	 Date 	 COURT'S ORDER 	- 

- 18.9.9Ev 	Mr. J. Singh for the applicant. 

-• - 	 The appeal filed by the applicant departme 

• tally is not yet decided.jt is hoped that 

the said appeal will be decided by responden 

No. 2 within a period of one month from the p. 	•,_ 	• 	• 
- 	 date of communication of this order and the 

aplicart will be informed accordingly, 

Adjourned to 30.10.95 for admission. 
On 	

: 	

:0:tG 

flemb r 	 - Uice—Chairman 

trd 	- 	 L. 

30.10.95 	 Adjaurnedto 2.11..13c. 

- 	 Vice—Chairman 

pg .- 	 - 	- 

	

5 . 	 . 

-. 	3.11.95 	Learned Advocate for the applicant 

is not present. 

fir S.Ali,Sr.C.G.S.0 forthe respon— -- 

owl d en t S 

- R- Mr Ali states that the applicant ha 

reinstated. That being the only relief 

. 

	

	that, is sought by the applicant s  fre . - : 

application does not surviv. Applicatio 

£ 	 . 	
is accrdingly disposed of. No order 

/ 	
- as to costs. 	 . 

Copy of this order may be furnished 

	

- 	- 	 - 	- to Advocateof the parties. 

Me 

• 
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In the Central Administrative Tribunai,Guwahati 
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Tribunal act, 1985) 
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of 1995. 
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nexure- 'SE"- statements made by the 	 C? 	/ 

petitioner and other P.W.s 

A.nnexure- U 
 pU_ Depaztritental. Enquiry repQrt. r 2 - 5ô 

Annecure- flGt*_ Representation dt. 11-1-95 	51 57 

ireferred by the petitioner. 

90 	Annexure- "H"- Dismissal order dt. 11-2-95. - 

100 	Annexure- "I"- Representation dt. 15-3-95. 	 '4 

11* 	wikalathama with I.P.O. 

Dated 	ahati 

The 14th August, 1995. 	
• 

(N .JOTENDRO SINGH) 

Counsel for the petitioner. 
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DISTICT : ZflPI4*L C 	 e0WAP11Rx 

STA1 	: MANIPUR 

IN THE CENJQL ADMINISThATIV 

TRIBUNAL : GU?JAHATI BRANCH : 

.1 

CIO 

I Application under $ection 19 of the 

Administrative Tribunal Act 1985 ) 

BTEEN 

Shri Rama Hrrr 	 Applicant. 

And 

Union of.  India 	 • Respondent. 

Dails ofApplicatiori 

1. 	Iarticulars of the applicant :- 

Name : - 	Rarna Hmar 

Father's name:- Rangal Hrnar 

(iii ) Designation 
and office in 
which employed- Driver (dismissed )who 

had served under the 
Divisional organiser, 
S.S.B.,Manipur and 
Nagaland Division, 
Manipur at Mant ripukhri, 
Imphal. 

(iv) Office Address :- -do- 

Cv) Address for 
service of all 
notices 	:- Renkai Village,Chura- 

chandpur,Churachand- 
pur

, 
 Di strict ,Manipur. 

Contd. .2/- 
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2. 	Particulars of the Respondents :- 

(i) Name/designation of : 1. Union of India, 

	

the respondents. 	 represented by 
Secretary, 
Ministry of Home 

Affairs )Gort.of 
In4ia,New Delhi. 

The Director General 
of Security,S.S.13. 
"10  

Divisional Organiser, 
$.S.B.,Manipur and 
Nagaland Division 
at Mantripulthri, 
Iitphal Manipur. 

Office address of 	 -do- 
the Respondents. 

Address for service : 
oE all notices. 

3 • 	Particulars of the order : 
against which application 
is made. 

The applieation is made against the non-disposal 

of the appeal and respresentati.ons against Dismissal 

order :- 

r i) Order No. DE/1H/DVW89/1587 

ii ) Date : 	11-02-1995 

iii) Passed by : Divisional Organiser, 

SSB . ,Nanipur And 

Nagaland Division at, 

Mantripukhri, Imphal. 

Contd. .3/- 
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iv) Subject in brief : Representation and appeal 

presented to the Respondents 

against the dismissal 

order NO.DWRH/DVR/89/1587 

dated 11-02-1995 issued 

by the Respondent No.3 are 

not disposed of without 

assigning any reason 

till date. 

And 

Representation dated 

15-03-1995 preferred 

by the petitioner to 

the Director General 

of Security SSB, 

New Delhi, .dt&1. 

r 
JurisdictiOn of the Tribunal :- 

The applicant declares that the subject netter 

of the order of grievance against which he wants 

redressal is within the jurisdiction of the Tribunal. 

Limitation :- 

The applicant further declares that the 

application is within the limitation prescribed in 

Section 21 of the hdmiaistrative Tribunal Act, 1985. 

6.flb4Fact of the case:- 

The facts of the case of the applicant/ 

petitioner are given beli :- 

Contd. e .4/- 



4 

11 

-4- 

1) That, your applicant is a law abiding 

citizen of India and a permanent resident of Renkai 

village,ChurachafldPur District, P.O. & P.S., 

iurachandpur,MafliPUr State and as such he is 

entitled to all the rights ,privilege and 

protections as enshrined in the CstitutiOfl of 

India and other laws for the time being in force 

in the Country. 

ii ) That, under the ministry of Home Affairs, 

Government of India, an organisatiorl called S.S.B.. 

($exvice,Sacrifice & Brotherhood) was established. 

The Head Quarter of the said Orgañisation is at 

New Delhi and there are various. State units )i1n 

as S.3.B.units. The Uhtral Organisation is headed 

by a Director General of Security which is equivalent 

to the post of Inspector General of Police and the 

State units are headed by Divisional organiser, 

S.S.B. which is equivalent to the post of Deputy 

Inspector General of Police. 

iii ) That, the Class Illetnployees in the 

State uniti are appointed by the Head of the State 

units according to the exigencies and needs of the units. 

-. 	 Contd..5/- 
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That, the post of driver is one of the 

Class III categories of post and the pay scale of 

the said post is Rs.1,150/'. P.M. plus other allances. 

That, in the State of Manipur, there 

is a unit of the SSB and its office is located at 

Mantripukhri. 

That, coming to knci that some posts 

of drivers are lying vacant in the State units 

of SSB and recruitment to the said post would be 

done by respondent No.3, your applicant' offered his 

candidature and appeared before the D.P.C.duly 

constituted for the selection and after holding 

necessary tests for appointment as recoinded by 

the said D.P.C, he was appointed as driver by the 

Respondent No.3 on 11276 and as duch he joined 

his service immediately. 

A Xerox copy of the said appointment 

order dated 1i42..76 is enclosed hereiith 

as Annexure A'. 

11 

That, the petitioner being a dedicated 

and devoted employee had served his duties to the 

satisfaction of all higher authorities since he 

joined his service as driver. After serving more 

r 	than 9 (nine) years in the same grade, his concerned 

higher authorities being satisfied with his 

service, converted the service of the petitioner to 

quasi.i'permanent with effect from 1-7i..83 Vide a common 

order dated 5"9s85. 

A true copy of the said common order 

for conversion to quasiu'permanent dated 
59.-85 is enclosed herewith as Annexure'B l.  

The name of the petitioner is found at 

.No 4 6 of the said Common order. 

Contd.. . 0 . 6/- 



That, thereafter, your applicant served 

as driver in the SSB units with the best of his 

abilities and discharged his duties sincerely, 

dligentiy and no adverse remark was made against 

him. 

That? while he habeen serving, his 

health became deteriorated from.the month of 

Decerrer,1992. Inspite of his ill-health and 

sufferings he attended his office regularly and he 

had been driving the Vehicles entrusted to him by 

the superior officers without fail. But since 

January1 1993 his health became more deteriorated 

day by day suffering from serious cologne problem 

and be Was advised by the doctor to take rest at 

least 15 days. As the pain of cologne became serious, 

.on 8.1.93 he verbally prayed to take leave to his 

concerned Sub-Area Organiser ,$hri Sarawan Kurnar, 

who was also t1e camp cornrnnder, to go to Irnphal for 

immediate treatment and rest. Seeing his sufferings, 

the damp Cornmnder had kindly agreed to leave Chandel 

on 9.1.93 and since then the petitioner was under 

treatment till 15.1.93 and he also submitted his leave 

application along with his medical certificates for 

the said period .i.e.from 9.1.93 to 15.1.93. 

Thereafter, he attended his office on 16.1.93 and perfoed 

his duties alloted to him. But due to ill -luck 

the petitioner got another attack from blood dysen-

try in the evening of 17-1-93 and he remained confined 

to bed the said whole night and remained suffering 

from unbearable pains in the Chandel Camp of S.S.B. 

unit. In the same night)  i.e .17 .1.9 3 some collegues of 

the petitioner immediately reported about his serious 

- 	 Contd..7/- 
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condition to the said Camp Coninander,Chandel, 

Shri. Sawari Kurnar. Seeing his sufferings and pains 

the said Commander,Sarwan Kumar advised to get proper 

treaent and rest and the petitioner was allowed 

to leave chanderon the next day for his treatment. 

x) That, on the next day i.e.on 18.1.93 

the petitioner left chandel for lrrphal and he 

was under treatment at Imphal till 1.2.93.A's he 

failed to submit the leave application for the said 

days, he visited Chandel on 2.2.93 and submitted his 

leave application for the said period supported by 

medical certificates and again he left on 2.2.93 

for Imphal and remained at Inphal till 7 • 2.93 for 

his further treatnt at Imphal and for the said 

days the petitioner took permission verbally from 

the competent authority and as soon as he resuthed 

his duty after .hs treatment he again submitted 

the leave application along with medical certificates 

for the period.of absences. 

xi) That, it is pertinent to mention here 

that the concerned authority never informed about 

the outcome of.the leave applications submitted by 

the petitioner, and he Was alled to draw his pay 

and allownaes.for the months of January and February,tS 

i.e. the period during which the petitioner took 

leave for his treatment, From the said facts and 

circumstances the petitioner presumed that his 

leave applications was duly allowed by the competent 

authority and he also attended his duty regularly. 

Contd .8/- 



But to the utmost shock and surprise of the 
40 

petitioner, he was not alled,draw his pay and 

allozances for the months of March and April, 1993 

without disclosing any reason and also without 

issuing any order in this regard. Thereafter he 

enquired the Cashier of his department,Headqarter5 

at Imphal of the reasons for witholding of his pay 

and allances for the monthS of March and April and 

the said Cashier informed, him that his pay Was witheld 

because of his authoriced absence in the months of 

January and February,1993, but there was no instruction 

or orders for the said witholding of pay and allances. 

Then the petitioner had approached the then Sub-Inspector 

(M.T.)Shrj Priyokumar singh to release his pay and 

a1lances for the said period i.e.March and April 1993. 

and the said Sub-Inspector(M.T.) told him that his pay 

and allow'ances had been withoiding for his unauthorised 

absence and also further directed not to make any 

colaint in that regard. Thereafter the poor and 

semi-illiterate petitioner presumed that the witholding 

of his pay and allances was due to his absence 

for which leave apolications Were Subrflitted)in the 

said period and he mede no further corlaint in that 

regard. 

xii) That,having no other alternative means, 

the petitioner deferred to make further conplaint in 

connection witi his witholding of Pay and allances 

and he discharged his official dities whichever allotted 

to him regularly without any break or absence. The 

petitioner also presumed that his higher authority also 

would not do' anything against him because of his 

sincere, devotion and diligent long service. 

Contd. .9/- 
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nd as such he made no complaint for witholding of his 

pay and thereafter as usual tie attended his duties 

regularly till the month of February,1993. 

It is very pertinent to mention that Jam at the relevant 

time i.e. he was under treatment,though he was posted 

at the Divisional Office at Lamphelpat,by the order of 

the higher authorities he waà attached to chandel unit 

of the SSB and thus he attended his office and duties at 

$S13 unit,Chandei. 

xiii) That in the 2nd week of Pebruary,1993 his attachment 

order was withdrawn verbally by his higher authorities and 

he was instructed to attend office at Divisional Office 

of the $SB at Lanphelpat. In compliance of the verbal 

order of the càncerned authorities, he started to attend 

office and performed his duties by attending office a 

Lamphelpat SSB Office. About the middle of Pebruary,1994 

the receipt Clerk of the Divisional Office handed over 

the petitioner the notice bearing No.4794-95 dated 7-4-94 

issued in the form of notice by the E.O.directing the 

petitioner to present himself in person on 17.2.94 at 1000hrs 

in the office of the £ivisional Orgeniser,SSB,NaniPur 

and Nagaland Division in connection with Departmental 

enquiry. As per direction of the said E.O.,the petitioner 

appeared himself alone before the E.O. on. 17 .2.94 at 

1000 hrs. On the said day the said E.O. namely Shri BorgohaIn 

asked the petitioner certain questions in Hindi and he also 

recorded the answers alleged to be replied by the 

petitioner in 14nglish and thereafter the E.O.instructed 

him to pat his signature on the alleged questions and 

answers recorded h' the i.O.himself. 

In this connection it is most humbly submitted that 

the petitioner is a semi illiterate person who left his 

studies just afer passing Class VIII.As he was born and 

brought up in afar remote hill village of Manipur,it was - 

Contd. .10/- 



quite irrrpossible. for him to understand Flindi and English. 

In short, he has no workable know ledge of English ,Hindi and 

MenipuriMeiteilon) In other words, h,properly u.nderstand. 

only the Kuki,I-Imar, Vaiphei and Paite,o 	pill region. 

Actually to him1 writing hindi and english was never done 

in his service career a he was not connected or related 

with any ofticia/,ork. At the most, he used to write his 
S signature as and when necessary.. As such the semi-illeterte 

hunle applicant w±thout understanding the alleged questions 

and answers(in short)  statements put by the Enquiry Officer 

and answers thereto) was forced by the Enguiry Officer to 

obtain the signature of the applicant in the said alleged 

statements. The applicant strongly protested that he could 

not understand what are the questions written in english 

and alleged answers recorded in englisiTi but the Enquiry 

Of ficerthreatenea that lie would be seriously punished by the 

authorities if the applicant disobey and refused to put his 

signature on the alleged recorded statement. Further,the 

Officer also told that copies of the recorded statement 

on 17.2.94 by the E.O. would be supplied to the applicant 
soon.Thus under threat and strong pressure by senior Officer 

namely 5hri G.Borgohain(Encjuiry Officer) obtained the signa-

ture of the applicant in the alleged, recorded statement 

(questions and aniwers)recorded by E.O.on 17.2.94 but he 
failed to supply a copy of the same to the applicant on 17.2.94 

• 

	

	 on the pretext that the same would be typed out and suppLied 

soon. 

For easy reference a true copy of the notice 
asking the applicant to appear before the 
E .O.dated /2/94 bearing Merno.No .DE/RI/DvR/ 

.89/1253 is enclosed herewith as Annexure4c' 

xiv) That it is also most important to mention that the 

'alleged order bearing No.DE'/IH/DvR/93/7735-37 dated 3.5.93 
issued by the respondent N0.3 as laid dn in the alleged 
statement 	 recorded on 17,2.94 (being 

question No.4 of the Enquiry Officer) was never supplied to 

the applicant.The connected records would clearly shi that 

the acknledgernnt of receipt of the copy of the said order 
(Order No.DE/RH/DVR/93/7735-37 dated 3.5.93 passed by the 

Contd..11/- 



I 
Divisional Organiser,SSB,Manipur and Nagaland Division) 

was never supplied to the applicant till date. Only from 

the receipt of the Notice issued )r  the Enquiry Officer 

(Notice bearing No.DE/?1H/DVR/89/1253 dated 8.2.94) ,the 

applicaxt came to kncw that Shri Borgohain Was appointed 

as an Enquiry Officer in connection with the alleged Depart-

mental Enquiry and that a departmental enquiry was proposed 

to be conducted aainst him onlj on the date of receipt of 

the said notice referred above, in the month of February,94. 

From a simple perusal of the alleged statement/pro-

ceeding of the departmental enquiry dated 17.2.94 recor-

ded by the Enquiry Officer, it is crystal clear that 

question No.4 which is laid dn as bel:-Q.No.4" Have 

you received oxder No.DE/RH/DVR/93/7735-37 dated 3rd May'93 

of Divisional Organiser Manipur & Nagaland Division 

• 	 appointing me to inquire into the charges levelled against 

• 	 you vlde Memo No .DE/PJ-/VR/8 9/8111 dated 18th May,'  93 of 

Divisional Organiser Manipur & Nagalid Division".But as 

the respondents could not fill up the lacuna of non-supply 

of the said order, they could not even put fabricated 

anser to the alleged question. 

A true copy of the said proceedings 
dated 17.2.94(Preliminary enquiry pro- 
ceeding) is enclosed herewith and marked 
as Annexire'D'. 

xv) 	That, it is also very pertinent to submit and draw the 

attention of your Lordships that since the very begining of 

• 

	

	the said Departmental Lnquixy,the respondents never observed 

the statutory provisions of law in the proceedings of the 

enquiry and they always took the undue advantage of the 

illiteracy of the applicant.Even the copy of the office 

Memorandum No.DE/RE/DVR/89/8111 dated 18.5.93 alleged to be 

the Office Memorandum issued by the respondents in connection 

with the depaxtmental enquiry Was hever supplied to the 

applicant.It has been a well settled mandatory provision 

of law that if any L4emorandum/order/notice for conducting 

a departmental enquiry against a Govt.servant(governed by 

the C.C.S.(C.C.A)aules, the office Memorandum would shcM/ 

state the relevant provision of law under which the 

Contd. . 12/- 
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departmental enquiry would be proceeded. As such the enquiry 

held against the applicant is totally illegal,ma]afide 

and arbitrary.It is also a well established law that if 

any Memorandumis issued for conducting a departmental 

enquiry against a gort.servant,the charged officer 

(the present applicant) is to be directed to submit within 

	

• 	10(ten) days of the sup,4y of the Memorandum a written 

statement of his defence and also to state whether he 

desired to be heard in person. It is also anundisputed 

position of law that along with the rnemorandum(Memorandum 

connected with the departmental enquiry of the charged 

officer)the statement of imputations of misconduct or misbe-

haviour in respect of which the enquiry, is proposed to be 

held is set out in the enclosed statement of Articles of 

charge(x1fleXUre I) ,a statement of inputations of misconduct or 

misbehav±our in sppozt of his article of charge is enclosed 

(Annexurell) ,a list of documents by which and a lits of 

witnesses by whom, the articles of charges are proposed 

to be sustained are also to be enclosed as (Annexure Iii&iv). 
But in the case of the present applicant the respondent 

never supplied him any copy of, the alleged office Memo-
randum(Off ice Memorandum No .Dk/RH/DVR/89/8111dated 

18-5-93) with the necessary encloses such as articles of 

¶ 	

charges, imputation of Charges and lists of documents and 

witnesses by whici the alleged .misconduct or misbehaviour 

against the present applicant are to be supported and 
sustained. 

'N 	 In short without informing him the charges levelled 

against him and also without giving the applicant the thance 

of submitting his written statement of defence, the alleged 

departmental enquiry was proceeded against the applicant 

and the petitioner was deprived the right of his defence as 

provided under the provisions of law. As such from a simple 

perusal of the connected records of D.E.it would be seen 

that the proàeedings are illegal,whimsical,malafide and 

Contd. . .13/- 
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a gLwing instance of the violation of statutory 

provisions of law. It was held in the case of Firestone 

Tyre and Rubber Co Ltd-VS-Workman, 1967(II)LIJ 715 that 

"The enquiring off icer has to answer that the person 

enquired against khi is not held at a disdvantage.If it 

seena to have been held at a disadvantage or has objected 

to such a course, then the enquiry may be said to be 

vitiated". 

That in the alleged proceedings of departmental 

enquiry held on 17-2-94 and alleged to be recorded on 

17-2-94 as the questions and answers by the Enquiry Officer 

(in printed form) and question No.3 of the said recorded 

questions and answer,the same question No.3 which seem as 

fo]. 1CMS." Have you ever given any reply to the charges 

levelled against you ? " and the alleged answer to that 

question which was as ur1er "No", the Enquiry Officer 

failed to record the real vers on/answer by the applicant 

that he had not received even the Memorandum a long with 

Articles of Charges eta* before the Enquiry was held.In 

fact the applicant had replied that he had not received any 

document connected with his charges and imputation of 

charges and as such replied "No" answer to question N0.2, 

For easy reference ,prcceedings of the first Departriefltal 

Enquiry mDgainst the applicant held on 17-2-94 is enclosed 

above as Annexure "ID". 

That without observing any formality provided 

in the connected Rules of law for proceeding departmental 

contd. . .. . .14 
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enquiry and also even without asking the simple question 

whether the applicant desire to appoint defence Assistant 

for his defence, the Enquiry Officer taking the undue 

advantage of il].etracy and also the humble/lowered gradW 

cost of the applicant, the applicant obtaining many 

signatures in the alleged  statement of witnesses to be 

recorded during the course of departmental enquiry.The 

humble applicant even without understand i.ng what were the 

recorded statements, under coercion and threat obtained 

the signatures of the applicant in the alleged recorded 

s tateme rita of w itnes ses. 

Copies of the a ileged statements bearing the 

signatures of the applicant are encics ed herewith and 

marked as mexure_uEtI. 

xviii) That it is very pertinent to submit that the 

alleged examination of witnesses recording of their 

statements was fabricated in the month Of september, 1994 

i.e* after the lapse of 6(six)m3l months from the date of 

preliminary/primary/initial departmental aWt enquiry 

proceeding ccnducted in the =Ix month of February, 1994. 

The connected records of the D.E • and also the acknowledge-

ment of receipts by the applicant and als 0 by tW the 

alleged witnesses would clearly show that the enquiry 

was never proceeded under the provisions of law and 

fabricated documents were produced only to remove the 

contcl..... .. 15 
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applicant by any meari • It is also very important to suxit 

to your Lordshipe that the departmental ex enquiry reports 

was never supplied to give the applicant the chance Of 

defence. After fabricating all the documents in colluos ion 

with the corrected and connected authorities were pc ted 

in the State of }4anipur. Fnquiry officer Shri G. BOrgohain 

• produced a departmental enquiry. report for remove the 

applicant at any cost.The said enquiry report alleged 

article of charges, alleged statements of facts and also 

alleged s tatenent of P.W.s. recorded 	1riiwRk in connection 

with the D.E, was supplied fftxthn to the petitioner in the 

last part of september, 1994 only to show that departmental 

enquiry was formally proceeded and all the necessary 

procedurus/steps were taken by the Respondents for hciding 

a departmental enquiry copies Of the alleged departmental 

enquiry report with articles of chargus and statement of 

facts along with supporting evidence of witnesses are 

encicsed hereqith for easy reference and kind perusal 

as Annex ure- 
 "p8. 

xix) That as soon as the said articles of charges and 

fabricated statement of facts and eviderce of witnesses 

were supplied along with Officeé Memorandum., dt. 30-12-94 

bearing No.LE/RW'DvR(Show cause notice) by the Respondents, 

the humble ap p1 ice nt submitted repres enta ticn to h is 

concerned higher authority for dropping the proposed 

penalty against him on the grounds that be denied the charge- 

contd. . .16 
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and the allegations an are totally false and concoted as 

well as thcse allegations could not be relied upon.FrQT 

a simple perusal of the said representation which is marked 

as nnexure- M G"., and also the alleged articles Of 

charges, report of departmental enquiry and evidence 

of alleged P.W.s whiih were collectively marked as 

Annexure- "Fe  above, it is crystal clear that there 

are so many irregularities,contradictions and want of 

relevancy with the charges levelled against the applicant 

and material evidences adduced against him. The alleged 

brief statement of, facts and the case in respect of 

charges enquiry into by the said Enquiry Officer can not 

be linked by the resrondents as all the documents 

were fabricated as a methods of removing the petitioner 

ffcrn service and same shall be refer and rely upon at the 

time of the hearing, of the present case, 

xx) 	 That inspite of the submissions of the 

representations and show cause praying for dropping penal 

proceedings against the applicant the respondents without 

any consideration for the it long service of the petitioner 

and also without properly examining the allegation and 

charges age inst the applicant the respondent No.3 (the 

Divisional organiser) passed the dismissal order dt.11-2-95 

removing the petitioner from his service and throwing him 

on the road without any job. 

-. 	

contxl.......l? 
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A true copy of the order dt. 11-2-95(impugned 

order ) is enciczed herewith and mariced as nne xure_UIJ. 

That the aforesaid order of dismissal was passed 
the 

by violating /princijl of natural justice and,also deprivinç 

the applicant of his right to live. It has been reported 

in a catana of cases that if the right to livelihood is not 

treated as part of the constitutional right of life, the 

easiest way of depriving a person of his right to live 

would be to deprive him means of livelihood. 

That, as the petitioner/humble applicant was very 

much aggrived by the said impugned order(d ismissa 1 order) 

the hurable applicant submitted repreaentations/appeals to 

the concerned higher authorities to revoke/quash the 

impugned disriissal orderand re-instate him to the pcet 

which he held earlier. The said representation is annexed 

hereto and marked as Annexure-' I. 

That the representation/appeal was filed within 

time. But inspite of the filing of the representation to 

the appellate authority, the appellate authority still 

fail to take any action and dispcsed of the representation. 

V 
tv 

contci. .. . .. 18 
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xxiv) 	That the petitioner having no other alternative 

renedy and a is o very much aggrieved by the said arbitrary 

and illegal order dt. 11-2-95 at Annexuife "}" begs to 

file this application for quashing the same (impigned 

order dt. 11295), for the follcMing amongst other 

reasons. 

REIS ONS 

For that, the Impugned order dt. 11-2-95 

at Annexure- "H' was passed in clear violation 

of the principle of natural justice. 

For that, benifits wants a fforded can 

not be with drawn without proper scrutiny 

and appropriate hearing and as Such the 

benifits enjoyed by the petitioner by virtue 

of the said order dt. 1-12-76 and also order 

dt. 5-9-95 can not be withdrawn by the  

respondents without proper scrutiny of the 

charges levelled against the applicant. 

For that, the petitioner' s right under 

Article 311(2) of the constitution of India 

has been denied by the impugned order at. 
11.2-95 at Annexure- "HY'. 

contd.. 00 ..19 
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For that ,the Hofl ble supreme Court of 

India in Hidam Chand Shyamlal-VS- union of 

India & Ors (A.I.R. 1976 S.c.709) held that 

this a 13. the more necessary to obs erve this 

rule where pier is of a drastic nature 

and its exercise in a mcde other than the 

one provided will be violatiVA of the 

fundamental principle of natural justice. 

For that, the petitioner's right under 

Artles 14, and 16 ofthe àonstitut** Of 

India have been violated by the irnpigned order 

dt. 11-2-95 at Anriexure- "Hp. 
I, 

1) For that, the respondents had denied the 

constitutional rights to the applicant under 

the Oirectives Principlesof State policy 

as erhrined in the ccnstitution of India 

by passing the impugned order dt. 11-2-95 

at Annexure- U1I•  arbitrarily and mks whim-

sically. 

g) For that, Fbfl' ble Supreme Court of 

India in Olga Te1lis and ors.-cS- the Bcnbay 

Municipal corporation &Ors.A.I.R.1986 s.C.180 

held that if right to liwlihoód is not treated 

contd. • .20 
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as a part of the constitutional right of 

life, the easiest way of depriving a person 

of his right to live would, be deprived him 

to his means of livelihocd to the point of 

abrogation and s uch deprivation would 

not onlir dens the life of its effective content 

and meaningless but it would make life 

impossible to live .Thé petitioner' s only 

means to live is his service in the S.S.13 

and therefore deprivation of his service 

illegally and arbitrarily is nothing but 

deprivation of petitioner's right to live. 

For that, mean& reasons given in the lriii*igned 

order dt • 11- 2-95 (Annexure- "H") are not 

valid reasons. 

For tbatj the petitiGner is a member of 

Schuled Tribe who has no workable knowledge 

of .nglish, Hindi and Manipuri. 

For that, there are sufficient reasons 

for setting as ide the impugned order dt. 

11-2-95 at annexure-"H" 

contd... .21 
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The petitioner has no other speedy and, effeca-

cious remedy except one prayed for h*rein. 

iliefs Scig : 

In view of the above facts mentioned above 

the applicant prays for the following relief: 

i direct the respondents to dispose 

of the appeal and representations suthiitted 

by the applicant to the respondents by a 

speaking azdd order within a stipulated period* 

ii reinstate/re-employ the petitioner 

to the pcst of Driver in the S.S.B. 

-And- 

iiO In the mean time 	pending disposal 

of the petition your Lordshtps be pleased to 

suspend the opereticn of the impugned order 

dt. 11-2-95 at Annexure- "H' for the 

ends of justice. 

- And- 

pass such order/directions which your 

Lords hips deem fit and proper under the facts 

and circumstances of the case. 

-And- 

Any other reliefs /cost. 

contd. • .22 
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8. 	particulars of the Bank draft/ 

postal order in respect of the 

application fee ;- 

Name of the Bank on which drawn :- 

Demand traft NO :- 

OR 

fri) Nunber Of I. P.0(s);- 1 Cv) 

ii) Name of the issuing 	UWftthT/ 
post office ;- 

Date of issue of 

postal order :- 

Post Office at which 

payable :- 

	

9, 	Deta ils of Ir ex $ - 

An index in duplicate containing the 

details of the docunnts to be relied 

upon is enclosed in the front page. 

ccntd. • verification 
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VERIFICATION 

I, FrnEl Hrrr,S/O (t) Rangai J4mar, 

a res3ent of Refl]ci village,.. Churachaxpir, 

District, P.O.& P.s.Chirachandpur, Manipur, State 

do hereby wrify that the ccntents from pare No.1 to 

9 are true to my personal knowledge and belief. and 

that I have not suppressed any material facts. 

Place - COIji/ kM 7I 

Date - 	 Signature of the Deponent. 
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Jhri Ramsmar, ri,ver 
Vi.ge 	Rengkai Village, 

Churachandpur, 
Sii-J. 

Copy to: - 

/ 

479/_95 
Directorate Senerai of Security 
iLC cfthe CQiiirafld - t 
rouj. Sncre, 3513, I.iai, 4an.ipur 0  

- 	 LCSAL - 795001 

U T I 	
Dated t11e 7 Feb'94, 

Whereas, te undersird has been apointed 
as enquiry offiner vide Order o . 
dt. 	o 	 'an1pur 6 'aaland iviE 
to nquir Into Ce charfs levelled against you under Article cf ` ,'Id- .;rcc levelled vid 	ieio o.D/Ri/D7R/89/ 
3111 dt. 1b.5.93 of Divisiol Organiser, SSB, Nanipur& 
L'3galond Division. 

The undersigned,therefore, has fixe 17.2.1994 
at 1000 hrs0 to coAduct first hearing of the D.. in the 
office of the Divisina1 Organier, S.S.B. Manipur & 
Naciend Division. 

You ar therefore dirsc ted to present yourself in person on the aforesaid place/, date and time fixed 
and report to the unddrsigned. In case you fail to report 
to the undeisigned an ex-parte s.L. i1l be ctjnducted. 

Receipt of this otice should be acknbwledged 0  

---- - 

N 

( G.13j11GuHA1J ) 
,ncjuiry Officer 

(2 I/C) 

- 	- 

1. The J.)ivisional urgoniser, 
3313 inipur & N5 galand Divisin-- 	' 
Post B-ag No'.2, Imphal - 795001 
for Information, 

Sd! - G.  Borgohain .' 
7/2/94 

Enuiry Officer 
C2.LFG) 

Ne6 No.rE/RH/DVR/89// 	- 	Dated 8th Feb'94 - 
±or inTormat ion 	- 

and necesary action to Shri Raa Hinar, Driver 
Div {qrs,, 3513, 1anipux' arid Naa.land Division, 
imphal. 

AREA 0RGA13SR 



F • 

LA 

Proceedin3 of 1 xpartmtaJ.inquiry against 
Shri Raina Hmar,Driver, Office of the Divsjonal Orgeniser SSB 
Manipur & Nagaland Division into the charges levelled aginst 
bin vide MeMO NO.DE/RJj/rR/39/3111 dated 18th May '93 of Dlvi- 
sional. Organiser I-lanipur & Nagalanci Division. 

-__- 	- - - 	-- 	 -- 

Shri RAma Ilmar, Driv, hvIng been duly warned to 
speak the trutt. lie replied to the q 
Officer a- uestions of the inquiry 

	

Q.NO.j. 	 Have you recieved the Memo NO.DE/R1i/DvpJ89/8ll1 of 
j)iviionai Orgniser S&B Manipur & Nagaland Division under which 
5 ( five) Articles of charges are levelled against you, If recieved 
hen do they reciovec] ? 

	

Ansa- 	
Yes, I recieved. I forgot the date when i recieved. 

	

Q.NO.2. 	 Do you know the contents of the charges lovelleci against you? 

	

Ans: - 	 Yes, I undrstanci. 

	

U.NO.3. 	 Have you over givensany reply to the charges levelled 
against you ? 

	

Afla:- 	 I'Q, 

have you recieved Order 1\'O.DE//R/3fl735_37 
dated 3rd May 1 93 of DIviSiOnS Organiser Manipur & Nag1and 
Division appointing me to inquire Into the charges levelled against you vide Memo 	 dated ldth May 1 93 
of Divisional Organise Manipu & Nagaland Division. 

	

Q.N0.5. 	 Do you have anj objection on my being appointed as 
inquiry Officer in your case I 

	

Ansi- 	 No, I have no objectIon. 

	

O.flO.6. 	
Do you plead guilty or not plead guilty to the Article 

of Chargex ? 

Anst- • I plead no guilty. 

Shri Rama Hiner 

	

U.NO.7. 	 Lso' you p1eaLgujty à not plead guilty to the Article of Charge-fl I 

	

Afls:- 	 I plead not guilty. r 
r 	rna mar 

VN  

Contd. 2. 



(2) 

	

Q.No.d 	Do you plead guilty or not plead guilty to the 
Article of Charge-Ill ? 

	

Me:- 	I plead not guilty. 

Shri Raffia ilmar 

	

Q.N0.9. 	Do you plead guilty or not plead guilty to the irticle 
of Charge-iv 

	

Ans- 	I plead not guilty. 

Shri Raffia Hrnar 

	

Q.NO.lO. 	Do you plead guilty or not plead guilty to the Article 
of Charge-v, ? 

	

AflS:- 	I plead guilty. 

Shri Raffia J-]mät 

	

Q.N011. 	Do you wish to producc any witrss for your defence ? 
If so. who are they ? 

	

Afla:- 	NO. 

• 	
Shri Raiflal flar 

The above Questions & Answer8 have been read Over to 
ma in the language that I understand and admitted it corract 
and signed 0  A copy of it has also been recieved by me. 

limar. 

(17.2.94)  

_•_-____-_;; - 

: 

: 



•ç 	(2 	-Th 	
e- 	-" V' 

kvv \4w

On- 

3N I  

ç, 1A A 	64/t'w 	 L 	cLc4'h' , c L 

Y71 

k 	
LcdJ voi 

A 	
S 

Cf̂ f ) 

- 	g12 	 •0 " 

VV .f 2i, 

 

A 	 j4 

\ 7Th 	
çLI4 	'P.11 	 o 	*4-!A O'. 

f 	 4A 

• \ 	
\iYf 	 )q&, 

1t4 	 Y 	&LV 	- 	1i.i 

cU11A 	
14G 

L!J i4 

11 	
La 

14) ey  

k 



Ar (( c .  

( 	4 	 A 

itLC 	- 	1*J 

)i 

L 	&2v- Li 6 	
R' el 

LA 

xtt 

L4 	 1T c A'c 1' cot  

0'" 

cLo 

A/vk~ 	 .,?A 	CLA. 

/1 •  c 	
- C4-r 

S 

L L1 

9 	 .
4 Lc.4~ 

O v  
\C1.7 

— 	

s2 

kAl- 

'I 

) 	
I 

/ 

A 

- 	 I - 



U _ 
Vo 

/ 
c 

) S 

	 - 

c 

C.. 	
V 

	

o , 	

c 

al- 

LAA 

AA 

VLAIL  

1 

nAA 

44 
CA 

4cp 

OVV 

At 	-vt 
4 

4 i 

0 	
— 

Ow 

..' 

c 
I_ 	3; 

) 	 ) 
A 4 



— 	 ' 

- 

OWc. 

Li 

)Yt  

 

- 

k L4e L- 	V 

Cc 

61  c c ' 

/ r ILILC 



(A 	 5J 

41 

d4 

U 	
(o 

 

14,1' 1  4iLa 	' r 

10 

Pç 	j 	/• 	 (,.C,(, 	 L.44. 6-,6 (1hiZo 

4t1i tJ 

6 

	

J9eA4 	 ii 

	

/tg4ck 	 'bf 11 	 3 ~ 

• 

	

(fl4L 	 c 	'' k- ( 	avI 	 t1611 /Z 

• 	1') 	 €} 	 4 

	

A 	,Lo tv 

	

vtA 	4 14 	 "2 ', 'b 	i4 

__ /tvt-) AA,o14, 	t5 	 'l4AWJLb 

it' 	
( 

( 
6Th  

	

Cf. 	 3 V. )ZQ 

	

"p. 	 1-1-: 

VIP, 	 %At(, k C"-,o 	 AACIO Ad lot~ 

A4cAJ 

7 
I 



- 

AAa- 
4 

J 
•0 	 __ 

- 	

' 

! 

1 	
(o 

L-wfr94  

,r'-'-- - 	LIT  

14 

/lox.  

) 	 - 

v9'V 

hutct o't 

4 
e1-t CL-

)Lc4\. ( -)'-q4') 

-- 

co. 

çIw 

•1 



• 1/ 	 - 	 - 4pJü 

54- 6 	9L4' k 	 9 

• 4. 	air  

OTIV t/J-e k1-z4. )'JO, 

0M 4A$k, 	
at-r-d 

ck ci(k.-z--) 

A --- 	
'tv 41€t . e 

j'A4,t( 	,L,e,, 

ll'.h1  Q4-'4' 

ttL_ 	 4? 	
• 	 73J  

k 	
, , 

p 	

• 

( 	5 

tç 	Ao 	 OIV 

• 	
)3 a 62\, 	f11vL 	£ ((• 	4 

	

p2(/'101 	4QA 	 rI , f-i' i ,  

((-e cta4 	k  

	

ivf •i 	AA-A ~- 

'- 

I 	) a , 	
• W 	44J3 (eJ(4 L 1(4 

+1/ 
e:'. 

Cl' 	
j ) • 

z 	
•:- 	 L11 0 

J\Ij  -4 
	

•\• 	

:1 



ON 

Au 

tL 

0 

I 

I' 



	

/• 
C'L-i-4( V 	2 g 	 '-,L4J 61 T, 

	

• 	 bf'R ill )• 

4 	 4 	 3, frd A\)U $c7 

N.L. 	 ,. 

Jj 	VA4) 	 L 	 iL 

	

f'4V 	 L 

ai d A v y 
 

	

Oc4 I. 	y 	 , 	 s t 62 
• 	 ' 

(c,•• c'3. Oi*L4 

F' 	9 	-"--' 

•5L 

,€, 	/L4k 	41 ( 4 	5 	 A 4 •  

v 

. ) 	1I)U 

-. 	 * 	 • 

• 1 
	- 	 AA e 	 V V 

ç  
• • 	 iLi 	 k 

A\LQJ 	 '&• 	-1• 

'' • 	 I 	• 	 I 
V," "v~ 



5. A Ve. I 	 k 

41 

- & 

4 	O. 

A 	 I  

4-kw çt 	s -  w0 

/ 	
L 

A 

/ 

C.  

~,,o (J 	
1it 

11 -4' 

Lvt 

13 

/ 



4 
A4 	

, 	 14 
IA 

f 62 g/ 

L 	
',iTh; 	As 

_-- 

' CtAtJ 	
1j  

Ai1 	
3 

Cj 

cl 

	

$ 	 o 	 t44- 

L4&eI ct 

Ce  
014, 

vh 

(- 

F 

\ Q 	1
44~

çk- 9i 	f 

19  

, 

• 	 a  

	

Ow 	
t-i, i 

., 

9 	 • 

	

I c €J
OlAe frt-(4 	 S4 



- 	 - 

r 	 - 	 f 
-vi- 	vAJeç, (•- 

' 	 • 	 A4iAeJ 

Oi'v 	 k 	 4i? ( 

1A-ju 	2' '  

B 	LI' J 	ii 1  

• 	
1 	 O1ti 	l 1. - 	 j 

CL 
	

Lt 

4 

i 	 cLeq. k', c 	•'€-f 
C('I,JeQ ti v 

Ow 

1 	 e 

Q 	k 

K,, 



JU 

ILA 

ol 

V 	
- 

k 4LL11 	 J44AJ 

(A 	J 

Y i2' 	Qç CL.'4 
v 

c 	S 	, • . 

0t 	
4t 

0 VrtA -  

VVXA 

t1,vtL 	íkrfl 

t 

L4 

' t 

.. 

0 	AIV 
 

( I  

-\ 
4 i 

g 

g 



-42 - 

Departmental Enquiry Report in respect of Shri Ranwi Hmar, 
Driver Of DiV.flQ,3fl r'rnip;T and Ntgaland UiViiOfl. lIT!3ha1 

I shri G.Borgohain,2 i/c of Group Centre ssS IMphal 
was appointed as flquiry Offtcer to conduct the D. E. 
of Shri Rarna }iar.Driver of Div. HO.ssB Nanipur and 
Nagaland Division vide Order No.D!,/RH/DVR/93/7735..37 at. 
3.93 of p.o.,ssa Hanipur & Nagaland DivisIon. 

The fl1oiing charges were framed against 
shri Rama 'I11Tar.Driver vide omo. No. D/R1I/DVR/89/Ol11 at. 
18.ST..930 

Artic le of ChargesI: 

That the said shri Ratna Firr.Driver while working 
as Driver of Sub.Area Organiser,chandel, loft the Chandel 
VVP Post on 9.1.93 without taking permiss ion and absented 
himself till 1541.93.i has also absented himself from 
duty on the following period with3ut taking any permission 
from any competent authority. 

Ia 18.1.93 to 20.1. 93(FN) 
2. 21.1.93 
. 23.1.93 to 1.2.93 

4. 3.2.93 to 7.2.93 

That the said Shri. Rarna Hmar.Driver.by his above 
acts.willfully absented himself from duty without any 
permissiori.Thus he has exhibited indiscipli.ne and lack 
of devotion to duty. Thereby,, he has violated provision of 
Ru1e...3(1)(ji) of CCS(Conduct) rniles,1964. 

Article of Char.. II: 

That the said shri Rama Flmar,Driver while working 
as Driver at SubArea Organ iser. Chandel. left Chandel VVF 
post on 9.1.93 without permission and returr.ed only On 
16.1.93. When asked he stated that he was detailed by the 
Divisional Organiser to Sipuikawn in connection xfth to 
raid case which was a total lie. 

That the said Shri Rama Hmar,Driver.by his above 
* 

	

	act misused the name of his serior thereby, he violated 
Rule :(1)(iii) of CC5(Condvct)Ru1e,1964. 

Article of Ch.arqe...IIIz 

That the said Shri. flarna Fnar.Driver while working 
as Driver in the office Of SAO,Chandcl.was directed to 
collect POL from Divisional HO on 23.1.93 by the SAO 
i/c.si sri Rain singh.He collected the POL from Divisional 
HO on 25.1.93 but did not return to Chandel and remained 
absent till 1.2.93. 

That the said shri Rama Htr.Driver,by his above 
act has violated Rule 3(1)(ii) and 2(1) of CCS(Conduct) 
Rules. 1964. 

contd. 2 
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I. 

Articleof Charged.. IV: 

That the said Shri Rama Hmar.Driver,while working 
its Driver in the Office of SAO.Chandel after absenting 
IthnsE±lf without permission reported on 2.2.93.He was asked 
to deposit movement order and key of the Jeep but he 
refused to do so. 

That the said shri Rama Hrnar.Driver.by his above 
act has disceyed instruction of his superior. Thereby he 
violated Rule 3(i)(ti) of CCS(Conduct)Ruleg.1964. 

Article of Chare..v: 

10 
That the said shri Raina }ar.Driver while working a 

aa Driver.iri the office of the SAO,Chandel,duri.ng the month 
from Jan'93 and Pb'93 has misused Vehicle No.G4698 which i 
was put in his charge. The vehicle ran 158 rns. less which ai 
amounts to misappropriation of Govt.property for his personal 
gain, 

rhat the said Shri. Rama aziar.Driver has misused 
Govt.vehicle and committed forgrry. He thereby,has violated aW. Rule 3(1.) (i) of CCS(COnthjct)Rules.1964 has violated G. 0. I.bmi 
instruction NO.3 i(c) read with C. I.M-HA O.M. Wo.i1O12/2/79 
Estt/(A) dt.12.3-810

4  

3. 	The C.G.O..Shri Rama Hnar pleaded not guilty of 
the Articles of Charge I.II.IIand IV and pleaded Guilty into 
Artioles of Charge-V.However.all the charges fraxed against h. 
him were eniquired into. 

41 	 Brief Statement of Facts and the case in respect 
of charges enc'uired into: 

Shri Rama Hinar.lDriver was tenorarily attached with 
SÃO at ChandelVV' Post' during Jan,1993,.On 9.1.93(PN) Shri 
Rama iirnar Laft the VS/P POst Chandel 4Cter verbally askiflg 
shrik'. Chhetxy.epo(). At that time 	hri Ram .Iñgihauh3n 
8.1. wa'er Chandel VVF Post, as shri Sarwan Kumar, 
SÃO was on leave. AEterwards Shri P. B. Chhetry,DFO(T) inforrnec3 
S.I. Ram Sirigh Chauhan that shri Rama Hnar,Driver left the 
'AT POst.Chandel on 9.1.93 for coliection of Petroi for Jeep 
from Div. HO. He was not issued with movement order, On 12.1 • 93 

Shri Ram singh Chauhan. SI sent a W. T. message 
to Div.HQ,]npha1 informing that Shri Rama Hmar Driver left 
Cnandel post on 9.1.93 for collection of Petrol and did not 
return to Chandel post till date. On 16.1.93 shri Rmna Ffrnirr 
returned to Chandel post on his own but he did not bring 
Petrol. On asking by Shr.i Ram Singh Chauhan.s I shri Rama kfirr 

• 	Driver told the S. I. that he had been with D.C. and went to 
Sipihkawn for a scial top secret mission.Agajn.on 18.1.93 
Shri. Rarna Himr absented hiisolf from the Chandel post and 
remained absent till 20.1.93.On 21.1.93 shri Rama }flnar 
again absented from the post and returned on 22.1.93. 

(TU 	 COntcl. 3 
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• 
On asking shri Ranta Hmar told the S. I. that he was in NIP 
camp at 1<ornlathabj,On 23.1.93 S. I. Pam Singh Chauhan sent 
Raia Hcnar Driver,to collect Petrol for the Jeep. He was 
issued movement order accordingly. On 27.1.93 shri Sarwan Kr. 
SA0Chd1 returned to Chandel VVP Post after his availing 
leave. n 2.2.93 Shri Ramna Hj returned to Chancie). VVF Post 
without Petrol. Re did not deposit any movement order also-
On 3.2.93 shri Rama Hmar aa*R.])rjver again left the Charidel C ,.  ost.On 5.2.93 SAO.Chandel reported the niattex-
by WT signal that Raina 1-kiar,Driver reported the matter by 
WT Signal that Rarna Hmar.IDrjver reported Chandel post on 
2.2.93 without movement order and again left the post on 
3.2.3 On his own. 

As ti&ted by Shri B.P.Cairo1a.SA0() Of Div.HQ 
SSB Manipur & Nagaland Divisjoflhrj Ng.Priyo }intar Singh 
sI(T) Of the DIV.RQ • Shri an 	arjyer was not detailad  with Shri H. T. Sangiiana, - o. for any duty diring Jan/Feb, 199 Shri Rama }Imar visited Div.80 	on 0 .1,93 and 25.1.93 £ 
for Collection of Petrol for Vehicle No.MNo1698 and 
col1eced 40 litres Of Petrol and 20 litres of Petrol 
respectively,  from Div. HO. XmphaLut he did not bring the Petrol to ,  Chandel VVF Post. 

S. 	 Defencel  

The C. 0.0. did not submit any Defence Statement. In the Preliminary hearinglc, did not mention any fae enWI ises 	 - 

6. 	Points for determination: 
(a) Whether shri Rama Hrnar.t,river was absent during 

the following perics, 

1) 18.1.93 to 20.1.93(FN) 
21.1.93 
23.1.93 to 1.2.93 

iv) 3.2.93 to 7.2.93 

b) Did shri Ranta Hmar perform ciuty with D. 0. .Manpur and Nagaland Divi5ion from .1.93 to 1 6.1.93.Whether he Visited Sipihka, with o. 0. during the above period for any spcc.ial duty.. 

(c) Did shr! Rarr.a X-Dnar Collect petrol from Dive  IJQ OR 25.1.93 and bring the Petrol to Chandol post. 

(a) Whether Shri Rama innar was on Govt. Duty f rom  23.193 to 1.2.93. 

(e) Whether shri Rama I-Ixrar was issued with movement order and deposjtthe same at Chandel vvr Post on 2.2.93. 

Contd.4 
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(f) Did shri. Rama Hmar misuse-0 Vehicle NO,MNG-1698 during 
Jan/Feb.1993.The Vehicle run 150 1ns less than the log book 
entry. Was Shri Rama amar xam responsible for this less run 
Of the Vehicle. 

7, 	 tof Evidence inresct of_points set out 
fc 
	

a 

The statement of the following Prosecution witnesses 
which are considered to be relevent for this 1). ;. have been 
recorded and examined thoroughly in presence of C.G.O.. 
shri Rama Hmar.Driver. 

shri Pam Singh Chauhan.s. )'. 

Shri Gairola,SAO 

Shri Ng.Priyokumar singh SI(MT) 

Shri N.L)ngsung.V1O. 

The C.e.O. Shri Rarnaflmar.Driver_a.1 bcen given 
full opàtuiiI to &085 exa- m- irWt ie P. W.s.Copiesof the 
/staternentsof the pTw. s iive seen 	to the C. C. 0, In 
&1 itfon to th 	satatem7Eoflowing-re leVcnt documents 
raW rso been_examined a 	EeiéflojDios ard wiilbniitthd 
with 

Documents: 

1# Abstract of DaIly Attendance Register in respect of 
Div.HQ for the month of Jan and Feb. 1990 pertaining to shri 
Rama flnar, Driver. 

2. Monthly Log Book Suruiiarj Lr.o. Vehicle No.MNc-1693 
(Jeep) for the month of Jan.1993 

G. Brief staterent of the Withesses: 

P. Wjl,$. I. Ram singh Chauhari 

S. LRarn singh Chauhan in his statement stated that 
on 9.1.93(FN) Shri Rarna klinar.Dri.ver left the vw Post,Chandol for t he Div.IIQ,558 Manipur and Nagaland Division.Imphal after 
verbally asking Shri P.B.Chhetry,DFO(T) reportedly for the 
collectIon of Petrol for Jeep •But Shri. Rama 1kar did not 
take permission from shri. Ram Singh Chauhan.S. I. who was 
at that time in-charge of VVF Post,Chandel in absence of 
Shri C1I*k Sarwan }uinar.sAO.shri Rarna Firnar did not take any 
movement order also for proceeding to Div. HQ Imphal. On 12.1 • 93 
S. I. Ram Singh Chauhan sent a Signal to Div. HO informing that 
Rama FarDriver left Chandel on 9.1. 93 for collection of 
Petrol.But he did not return to Chandel post till date. 
Shri Earna Z*Y }iinr,Driver returned tp Chandel PC8t on 16 • 1 

V and did not bring Petrol. on asking by S. I. Ram Singh Chuhan 
Shri. Rania Hrnar,Driver replied that he was on duty with shri 
U.T.Sangliana,D.O. kAk and visited Sihpuikawn on top secret 
special duty during the period from 9.1.93 to 16.1.93.Aga.ln 
Shri. Rama Hrnr absented hirne1f from Charic3el post on 18.1.93 
and reireined absent tdll 201.93.110 cane back to the post on 
20.1.93(AN).On asking wherr' had been during the above said 
period.ho replied th3t  h 	nearby the Chandel post.XX. 

çontd * 
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S. I. Ram 51nqh Chauhan con frmed the matter fran V. CD. • Chandel Post 
who also told that Rama }ar was not present in the c arrus. 
on 20,1.93 shri Rarna Hrr again absented himself and he rtturtied 
on 22.1.93(FN).0i asking he told that he was in NIP Camp at 
Iornlathabi. on 23.1.93 S. X.Ram singh Chauhan sent shri. Rama Iknar 
to the Div.FIO,Thphal for collection of PetroLHe was issued with 
movement order. on 2.2.93 Shri Rana I-11TnrDriver returned to the 
Chandel VVP P0st without Petrol. He also did not deposit movement 
Order.Shri. Rama Hmar,Driver again absented himself from the Chandel' 
Post. 	 H 

:2 si F#P! Gairola,SAO 

'Shri B.P.GairOla.SAO,in his staternt stated that 
Shri Rama FThiarDriver was detailed to drive Vehicle No. MNG-1698 
attached with sAO,Chandel.on 2.2.93.SAO Chandel intimated by 
W.T.Signal that Shri Rama Ir,Driver was sent to Div.I-IQ on 23.1.9: 
for collection of Petrol for Jeep and not reported back to Chandel. 
shri. Gairola sáit a volunteer -and the volunteer on 3.2.93 and 
aiit another boiuntee on 2.2.93 to contact Shri Rama Hmar In 
his house near super market.tanhelpat.xmphal.nut Rama Hrnjr wan 
not found there. On 5.2.93 Shri Calrola visited Rama Warts HOse 
and found him there.shri. Cairol instructed him to meet AO(UQ) 
in the office immediately.on 5.2.93 a WT signal was received from 
SAO.Chandel that Rarna Mtur.Driver return(to Chande]. Post on 2.2.93 
and again absented from 3.2. 9.As per the best Of office khYviledge, 
shri Gairola,SAO stated that Rarna Hmar was not detal..ied for any 
special duty with 3hri H. T. sangl.tana,DO. SSB Manipur ind Nagaland 
Division during January and February, 1993. on examInatIon by the 
1.0. .Shri GairGla.SAO stated that Rarna Hrnar.Driver,dicI not request 
for any kind Of leave durIng Jan & Feb.1993. 

P.W. :"-Shri 

ShriNg. Priyo.kumar Sngh.sx(rr of Div. HO stated in :kjA  
his.statement that Shri Iama lknar.Driver was detailed to drive 
Vehicle No.Mio..1698(Jp) of SAO,Chandel w.e.f, sept.1992.During 
the nonth of Jan & Feb.1993 shri Rama Hmar.Driver remained attached' 
with sAo.chandel,on 4.1.93 and 25.1.93Shrj. Rarna Hmar,Driver 
visited fliv.i-iQ, Irr,haI for collection ofl Petrol for Vehicle No. 
MNO-1698 (Jeep). He collected 40 Litres of Petrol on 4.1.93 and 
20 Litres of Petrol On 25.1.93 from Viv,HQ.Wima Hrnar did not 
detail for any other kind of duty ecept his attechinont duty with 
SAO. Chandel during Jan/Feb. 1993. 

P.W. :4-hri N. L.Angsurg. V.0.2 
- 

Shri N. L, Angsung,V. 0. Chandel VVF Post in his statenent 
stated that he was on leave up to 15.1.93 and joined duty on & 
16.1.93 at .WF POgt,Chandel, on 16.1.93 Shri Rama Hniar.Dri.ver,was 
seen at Chande]. tost. 	22.1; 93 SbrxR axJxx shri. Ram Singh 

' Chauhan,, I, told the V.00 to check whether Rarna -Hrnar was present 
at Chandel post ornot. Accordlngly,v. 0. checked at 2100 hrs. 

•1 , 	 _____ 



on 22.1.93 and Driver Rama !nar was found absent on that night. 
However,Rama Hrnar came back to the Cjnd1 post on 23.1.93. 
On ask :ng Rarna I-iar replied that he was at NIP camp on that 
night.V.O.stated that during Feb.1993 w.e.f. 2nd or 3rd Feb, 199: 
Rama Hir was not at Chandel POst.V. O.ttiought that Shrb Rama 
Hnr.Driver had been transferred from Chandol Post to Div. HO, 

Imphal as the driver was not under the control of V. O.Duriflg 
the last week of Jan.1993 Shri Sirwan Kurrir,SAO Chandel joined 
Chandel Post from his leave.HO asked Shri Rama IarDriver where 
he had been during 1st and 2nd week of

1hri,
an. 1993. Shri Rama Ilmar 

replied that he visited sihpuikawn with 	H. T.Sngliafla.D. 0. 

on special duty.Shri N. L,Ancjsung.VO heared the above mentioned 
conversation between Shri Sarwan Kumar.SAO and Shri Rama Hmar, 
Driver. 

Statement°f ShriRarna Fnar.Driver' 

• 	
Shri Rama }ar.Driver stated in his statement that he 

was posted at Chandel WF Poat ding Sept.1992.1 10.1.93 
he left Chandel Post and rechsd niv. HO. Irrphal. He did not take 
perinis.ofl or leave from the competent authority to leave the p 
post.He returned to Chandel, Post on. 16.1.93. He remained in his 
quarter at Inphal from 10.1.93 to 15.1.93.During the period 
he visted the Div.aO and asked for Petrol.J3ut petrol was not 
issued to hi.He alsD stated that he did not perform any duty 
during the aforesaid period at Div. HO. From 181.93 to 20.1.93 
he was at Chandel Post but stayed out of the Ost.0n 21.1.93 an 
22.1.93 he stayed at NIP Camp at Komiathabi3On 23.1.93 he was 
sent to the Div. HO Imphal with movement order to collect retrol 

He deposited rncvetnent order at Div.HO on 24.1.93 and asked for 
petrol. On 25.1.93 he was issued 40 litres of PetOl for Vehicle 
NO.MNG-.1698(JeeP).He stayed at Irphal till 1.2,93 to receive 
his py but without taking permicsi on from the coiipetent 
authority.-r2rr 	On 2.2.93 he reported back to Chancel 
VVF Post with Petrol.He 	 filled Petrol in to the Jeep 
Tank. He was not issued with movement order from Div. HO lirphal 
for his return journey to Chandi1.VVF Post. He alao stated that 
keys of the Jeep and Log Book were at Chandel VVF Post. On 
3.2.93 he left Chandel Post fOr,DiV.HQ without taking prior 
permission from the competent4iuthority. After that he did not r 
return to Chandel Post andernained absent up to 28.2.93. 
He applied for leave for absence period at Div. HQ, Thiphal 
during March. 1993 but his request was not granted. Shri Rarna Urri 
also stated that on 4. 1.93 hed rew 2Q.Iitr s_.OLJ2thXOl. for 
/Veh,No,ING.1698 wich was fIfl in the vehole Tank.He 

J idEliè tId TSh1iiiz and shri Sarwan Kum 
SÃO that he visited sihpuikawrwitShri H. T. Sang liana,D.0. 

not true. He told this due to 	mistaifór which 
he may beT org lie inãt ion he It1E 	a15 ht 
`as stated in hfThtatement ayrl told lie also which was not 
intontional.At last he requested to excuse him for all his 

• 	 mistakes. 

10 

. 	I 
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90 	FINDINos OP THE ARTICLES OF CHAROE -- -- 

Articles Of C'hareI; 
- 

/ 

Shri Rama Hnar.Driver was deployed at Chandel VVF Post 
with SAO.Chande3, during Jan and Feb,1993. on 9.1.93 he left 
the post after asking verbally Shri. P.B. Chhetry.DFO(r)although 
S. I. Ram Singh Chauhan OM was the caIr iniui.charge in the absence 
of SAO. He was not reoeied any movement order to visit Div. HQ. 
Shri. Rarna }*nar also stated in his statement that he did not 
take 1permissicn or leave from the corpetent authority to leave the Chande]. WF Post, During his stay in, his quarter at Irrphal up to 15.l.93,he did.not perform any CoVt.duty at the Div. HQ Duphal aleo.Thig i' oørroborated with the statement of the C0 Shri - Rama 	 NgPriyokuniar Singh and the 
Daily attendance register of the Div.HQ.prom 18.1.93 to 20.1.93 
he was found absent in thandel pOt.As per the statement of Shri. Rama 1ar. C. G. 0. • he itayed at Chandel at Outside the Post. This is corrØ ,orated by the statennt Of PI4.z(b 21.1.93 to 
2202.93 he was absent from the Chande3. W Post.As per the 

- statement of the C. 0.0. .Shr.t Rama flmar.he was at NIP Carnp.But as a- Driver he has no duty at NXP Can.'Thi6 is corroborate( by 'tue statment. of w.-i and PW..4. 	1 3 shri Ram Singh Chauhan • S. I. $n.c barge Cbande, Post sent S r 
Div. 110. $L33 faixur Nag A_pivisic*t4thma,et 	tw _ordto

IM  
coflect 	

& 

	

 petrol for Vehicle (7E1p) NO.NG*1699 co 	1' be -- left f or the Div 	repor+ed at Div.Q Irrçhal on 25..1.93 and drawn PetroL yBut Shri Rama Hrnar.Driver did not return 
to the Chandel Post immediately after the coupletion of his duty - at Div. HQ. tnha1. He stayed there without taking permission 
from the competent authority up to 1 • 2.93 to receive his monthly pay. As per statement of Shri. Rarna i•k r. C. 0. 0. • he reported at the Chandel\p. on 2.20 93.Duri.nç 	*czt this period w.e. f 23.1.93 to 1.2.93 he did not perform any QOVt.duty at Di.V.HQ. Dha1. Th the attdance.reisr of the, Div. JXQ 1kpha1 he was marked as absent. Hence this period Is not treated as on duty 
for him and - should be treated aa absent.Thjs is corroborated 
by the etatenent Of the C. C. 0. • PW-1,pw..3 and attendence register Of the DiV.RQ.StLZ1 Rama Hmar again left the Chandel VVF POst on 362 • 93 and did 4not return to Chandel post after that • This is aorrobor4j by the atatenent of the 	 and attendance register - of the Div. HO. - 

- Hence the rticles of Charge levelled against 
Shri Rama Iftar vide Div. ff0 Ilemo. No. DWRM/DVp,/o9/p1 dt. 18.5,93 
is proved beycnd doubt. 	 I1f 

- 	
Contd.8 -- 
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Articles Of tharge..II: 

shri Rainz Hniar.Drver left Chandel Post on 9.1.93 and 
returned on 16.1 • 93, on asking by Shri Ram Singh Chauhari, S. I. 
p,ama Hnr replied that during the period he performed duty 
with Shri H.T.Sangiiafla.D. 0. and vIsited sihpuikawn for special 
duty which s4'tota1 lIe.This corroborated by the statement 
of PW..1. PW..2,PW-3 arid Pw-4 and the C. G. 0. also. 

-II 
Hence the Articles of Chárge.eve1:k?d against shri 	j; 

Rama Hrar,DrIver vide Div. Organiser 'S MemO.No.DE/RH/DVR/89/8881 
dt.18.5. 93 is prcved beyond doubt. 

Articles of 2a'L I 

shri Rama iar.Driver was sent to Div.1TQ.S513 Nanipur & 
Nagaland DIvision by SÃO in..chargeChandel Pot.shri Ram Singh 
Chauhan, S. I. tO collect Petrol from the Div. HO on 23. 1.93 with 
movement order. He collected Petrol for Jeep No. MNGl 698 from Div. 
HO Imphal on 25.1.93.But he re:S.ned a. his quarter at Inphl up 
to 1.2.93 on his own and reported hack only on 2.2.93 at the 
Chandel ot.Thus he remained absent unauthorisedly up to 1.2.93. 
This £icorrthOrated by the statennt of PW.-1,Pt2.n Pw-3,rn1 t 
the OCO and the attendance register of the Dlv. HO. ( 	- 

.1.111 
Hence the Articles of Ciiargeevelled agaInst shri 

Rzi'mA Hrnar vñe D.C. 	Men.NO.DE/F }VDVn/888l c3t. 18.5.93 is 
prod beyond bot. 

Arbk1es Of2ae_XV: - 	 - 	 - 

hr.t Rama wrar.Driver was issued with NQsrement Order on 
23.1.93 for Div. HO. Dnphal to collect Petrl.Acerdingly.he 
collected Petrol for Jeep ?4o 	-19 On .51.93..After that he 
stayed at npha1 on his crn without permission of corretent 
authority and reported hack at Chandel Post on 2. 2. 93. 11c did 
not deposit. the 	rernent order as asked by SAO,Chndel. As per 
statement of the COO, the mcornent order was deposited at the 
Div. HO hkh was issued to him from Chandel post for proceeding t 
Div. HO. For rctutn journey to Chande I Post- he was not issued 
with movement order as he was stayed up to 1.2.93 at Imphal 
and reported back to Chandel on 2.2093 without proper movement 
order. Heiiee he could not produce the return journey movement ordo: 
which was due to his absence and mistake.As regards Key of the ve 
and the Log Book of the vehicle.thekey and log book habeen 
kept at Chnde1 post as per the statement of the C. 0. 0. • shri 
Rama nar.Tbs 	corroborated by the ststerrent of the Pw-1, 
r..3 and t.e C. C. 0. 

- 	 Hence the Articles of Cnrge-IV levelled against shri 
Rama Hnvr vide D.C. 	0C.D/RIV)VR/89/Ult dt.18.5. 93 

is partially proved. 



/ 

In the Preitrnthary Hcaring the c.c. O.Shri Rama Hr,  
u Driver p1ed qtilty to the Artic1e of Charge-v. In the Uni 
JJ hearing also he a4mittod his. iiatke and guilty.ile confecd 

/ his guilty and reue9t3 to excuse 

Hence.the Articles of ChrtV v1!ed agriust 
shri Rrne *itr iriver vic3e L).Lv. Organ ir s NCIflOr No. BEVFiV 
DVR/E9/8fl. c3t 18,5.93 in proved beyond do,t. 

(G.73QS OHAIN) 2. c 
INQUIRY O'FICF 
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To, 

The DlvIolor,el Or'ar,leer 
SSB, 1nipur and 1ainc1 Nv1ion, 
Impla1, 

3ubi- 1umbie repre.ntition rd proyer 
fo'r dTonpinp the proposel pere1ty 

etnt the undernined ep'olloant. 

In ir-1tnq 	rer,e to the inomoraniurn bearing 

n. 	 of the D 	tor3tf 3enerei of 

Sirt" Of"Ie of the "DivIsiorsl Ormri1er,S313 1enipur 

. Thrn1rd TArlsier, TmlO1, T)ntt,6 the 0i294 

oa1.1rcv u, vre  to  nulpirit rCp ,er1+.!1ti or t r,  w1t1ii 	to 

reach the }ton'blo Divteiorql 0Tf7nn1sqr, I hwe the 

boroiir to et'te ne fol10 	for your kim3 oonnideration 

one fo1,.t1ñe odpr'. 

Thnt, r rev the 	tidirr'e of the artiolee of oharge 

AS euhritte by the encujrv off1cerI dent the oheree 
41  

eoopt tho 	hereineftor admitted. 

Thet, 9iY and 10-13 p re hoUdnye h e i rq  Second 

Saturday and Sunrlay rind au our,h quostlon of 9beence on 

the nai holidà', dcec not sriq.e. At.the relent time 

Ia. oi, 	the then fub.Ara OrRanicer Shri Sarwakumar 

was very Ttrucb iorpe of 1TVF poet., Cbndei. The allega-

tlon thet SI Th-rn Chcuhr was Cemp inobere In the aheence 

of GAO is tot11v falee. 

I left the Chandel V'W poet or 9-1)3 with the 

perIeeion and consiolt of the c onoerne EAO, Scrwankuiar. 

The ethtei'nent of .51 Ram Chc'uban 18 concocted and oannot 

ei uon. 
Ocrntd. ."/-. 
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3. 	That, as rearg the findin 	of the enquiry Officer 

in rt1p of charge I that Dri flame Hmar j6f hsd not 
eoeived ny n1ovem,t order to vinit i'v1ajo 	Head 

qurrter It In humbly oubmittecl that movemer,t order Is 

rarely 	in n'o one, Txjrtrp. normal tlme 
leavli,g of nct e 	1oe4 without any movement order. 
It is •1rgac1' 	ri.t 	in the aove para No.2 that I 
left the Chndei V 1T' post iith the permission and oon 

I• 

ofAo. 

4. 	Tt, I OTP to 1!Iy qU:'rtr at Imphal on 9-1-9 

andiitn 	itct tj' 	 on aocoutt of my serious 
dp 	rc ae ucb I'did not tale up my official 

duty durr Me 	rer1oci Th 	ftcr on 16_1g I 
reported to the then SAO,hi Scri.rankun,. and I frankly 

rt1 h±r about y 1 11ress and rensong for my abene, 

He 	e r1 lasne with my expltjon 	 ne to 

plv lnve or the prourd of lilnese for the subsequent 

days. Arl I ar/epe11ed by my Il health I could not stay 
lorr at Chne] vvy pc,.St and 'returned to my querter at 
IrnpbRl or 	acm Ly. Cr 2"_1_cz ftr 	pe'1od of 
fl1)8OflOC, I joined ny po9tlng at C}iandel anc I found all 
the Suporlor Ofjoeya 8u011 as SÃO and hIO deputy were 
on 	But Shri 'Rarl Singb Ohouhan 	t.kin the ohnrge 
of the Charde1 poat. I fact I attended my poet at Chandel 
VVP 103t on 2:Zg3 to report about my deteriorating health 

ocnitin 1 th further prayei for &11 owing me rert on 

medioj rround. I narrated the then (!oterior,-)tjjjC,, health 

conditien of yoeif to Sbri im'i 1ngh Choubmi 	-'erstend  
of piviy, 	releif, the iid CThcuhar rerit me to Division 
Head jrrr F! 	 rd Yop9larm Division . th 
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'o- en,ent order to oc'lleot Petrol for vehiole(Pep No. 

MNG_1698),vAe I have no alternatj'e I left Chandel on 

the same clay and oame straibt t 0vtaTdS my  quarter unable 

to draw any petrol. The next day le. on 24.193 also 

I r9mal"9d bed ridden ot my quirter and an such I could 

not reio't; o te Division HeiJ uarte,, on the said d,. 
On P5i...93 I 	 li my stroright arid went by 1liokaw 

to the Div ol on TTd uartor to colleot Petrol and there 

X 001160ted thr petrol but an I felt very elok und weak, 
I went to my ouerter ntrpjht  ti-InIfintz that I would send 
the 11 TWr p etrol throul, somobody from my house. An I 
ot no apP r'tunc ty to 	t3'e said petrol to my VVp root 

at Chari1 and also 
COMrGlle 4  me to n 1 av.bedrdden at any 

ry aurter at Imphil I could, not join my ropting till 

P,2jgc 1  ' 

Cr 	I rporto to iy noet nt. Cbemr'?, And 

frn3y n1rroted rnd 
 

all my gre1ye 	areen out of 

lie1tb conc3itjr, ini the tlin SÃO Shri '.9nrwark-
cl,h 	no Thuit. Ho further 

ma to tke 	rest and also to submit leave 

rA PPII 	077 Gliprortd 'b 1d5.) Oetjfi;'it 	It in 
pertint to draw V. kind ttentioll of your oodoe1f 
that I dCpfl5itd the drawn petrol on 	in presence 
of Superior Off loera, I n&vor rjjj 	or 
the amount or drawn petrol. 

. 	TFmnt, In view of the then oterjorntjr1R 'health condi- 
tj 

 
on of riyRe1' I requeet-i Shri 39nrankumer to allow me 

rr 	
t flhi He felt eympthy on 

me and ps ajch he odyjd me to get proper treatmont 

Contc3. •. 4/- 
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1m1neöately ACcdigly I left my 
poot atChandel. 

to ir',h 	to rret treatp,r, nt Tmphe 

6. 	That, 

 

in rotmrd to th 
nl1eadfinjr,  

of 	 of Arttci09 cbepe To.IT. I 
haveroy ubrn te in the above 

pr the ru-j 
of my abn from my duty which are 

really beyo my ootro 

I totali1,  do 	that Shj flam Sinh Ohouhan a3ke' 
me any mJeti 	abo,t my bor,e 	slo that I reported  tht durinreTthe 	oil of 	I hcd prfm 	duti8 with hr5 ,p, 	n1 	DC, ud v 4 jtec1 1hyj 
for 	

The 	nr 	00 o 00 ted VOrRiOns of the tpd itr,r, 	nd 4, There is no tgIj0 to 	'h 	
BY Pry mntj. onp tTnt this  i oovrrt 	

PRtomEt of Titnesnes I.IoUldnot 
aerve any Urpcc 

71 	Tint, jr 
regard to the 	 ed f1mings of Article0 of ch9rgo Ill it 

Ia ndnijtted thct I aa 
'"tl"A(ItOd by S • , Ra,n SIn, Qhouir, 1ef 	 poet to drlw petroj for 3ep XNMN,G.-1698 from D1rjj, H.c, Irnp, 	th movement 

order, it is also true that I eoiieoten, the 
	ei petrol or, 25i.fl3 In re,M te my 	

and nt,a- t my houø8 on 41 	en the 	ny 	 t1i 	I have ajren 	oubmittod the oomj 	alro 	 under whfh I remr, 
bed ridden, cr auyb abr,  

to 	 repot0 .my 	Sh.rj 	
e;id 	ebaene 	nn 	he treated as 

Oontd, • 
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8. 	Thet, as regarrip to the, e11eg 	findlrirro of 

Artlojen of charge IV It Is arni tted that movement 

order was issued on 23-1.-93 for Divinlon Ted Quarter 

to oolleot ptro. It I n10 admitted that I oofle_ 

oted petrol for STeep No, MG G98 on 

L2 vorn 	i'y trr t Imphaj fror 21.9 

I h'e clrd7 nubriIttei the prouns 

for iy .trr 	t my qnrt 	.v a Iletirtriden 1Dtiarjt. 
The rmd svbnttce ar 	n h conniderec3 dnd1y and 

uoh 	ty bo r1ot t)<i' .j 4?fthcut rorminalon of Corn- 
potent  

As rerarth, th zitagetJ fthdln,z thj. I (lid not 

poIt, th 	 order en anked by AO Chandel, 

it n tota1i dI' 	I lno ronpetful; nubmitted 

t':t after I 	po 
 !~J tPA,  the nime move 

trntorre to tho 9A0. H.Q. Im'nhal the required petrol 

of seep No. PEN rGi8 se al1oed to 	r sum by me. 

I hve 8uhm1tted a1rercly Jr Hie nbore para 
t)'t 1over1ent Ori(ir i not 	 im4 tn me yp 

nino that E3uch or-cc 	'rrii, on mn, 
000aenj 	A 	I ,1ojv,i iy 	rt mnclei without 
return journe 	vrfl?p ocr 	 no thv,re 
Is tio flhi3tai?e I t 111,1. 

91 	That, aa retrds to the ellegpd f!ndIn,a In articles 

of ore v I totl1y denIi 1t I hove 1eaded guilty 

to the trtiolda of:oharge V. In tl 	tnectIot I humbly 

aumjt that I hd only r1ttd the footum of my abeeoe 

on the RrO l Ind 3  of 	y CeTIOUC ilrcrc,  pnd nothing more 

In oOrmeit1aT) wflh 	 rf' 
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It le very pertinent to extracit,/quot the E3arne 

rt1?71e 	chirgr, V In ry ineint reprer3er,tIt1on. 

The etntot of Article of Charge V Is given belowt.  

-L 

Tht the ei*1 tSTIrl TiAnnHmr 1  DrIv.' :rhlleur1clng 

en Driver, in the &ffoe of he 	0,Cnd1,,dur1i the 
month rcm TerLjOQz end Pob. 	has miu8e Vehiole No. 

'n nut in h 	(7h1p, 1  Tho veh1je yy, 
1F Rn,. i.nq 'rhI,h vrounts tc 	3apPoprtjo 	of 

proprtvfcr bin j ,eyfp nai gilr 

That the 	ic ShrI R-vio H'n, D1vr hnr miaune 

(*ovt, veh5.oie and Committed forgory. He thereby, haa 
ri 01 s tv9 & Ix iu1. f 3(1) (1) of 

f( rowuot.) Th31ee,(4 hr 	leted 0.0.1 inatruotion 

Tni(o) rvned tb rr.11  M.-fl:P C.!T 

In this 	 I toi;ay deny t:he ohaRe and 
*1eo r ro*1fly ubr1t 	t tbc n1.d ohr'e/ a11ega.. 

tion is 	thut 11.1y lots of •td 	The offiCial reoor 
ds end oueti 	CtU1C hc beycnc1 ny doubt that I 
never ,ieiso 	 1• 	 ii} 	at the 
r&Ievrt tirr rci1r in py 	

The nining of 158 ma 0  
do th mo I 	drive the said 

j.ep wit' :ut r oficer th uhout the whole of my 

areer. The 0 011nected recorels would olearly 

wbnw tht 
thojeep had been/bas been under the 

oherrce and dlret nontrol ofnnofTloer Cf the vv:. 
A mere driver earmot ha've Its l-oy in the absence of 

C)ontd, • 
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Ufl aUthortuel offioer. So, auoh ohcaxgeEi are b*ae1eet3. 

?O. 	That, I, arc a ,00r .ercployee belcginr to the schedule 

0 	 Tribe O 	ity.o anipur. I no inteEtion to do anythlrg 

wronç, or to comitiywthini U eoo1ng of ri Oovernmnt 

eervnnt. Upon rnoeivtht your d'de 	Jer rsfe'ence, I 

have just vnij 	 jnr tlin eii1 dirrr in th 

nrtioLe of chcne. I rernrtlr,pd ehet rithout mr hiss 

j 	fldez or r 	't no n cm- F3ubordins.te Driver 

of 1; 	 ns ellob I hog ti pirrlon of your offioers 

I s  tharofore, hurrbly reQu3et you 
to kindly COnI3eT the nbove Thots 
and oiroumat.,o'o, excuse me from 
aim,rdirg the perialtyof dismieaih 
from erice :ur rü a fwourable 
orer to drop the proposed penalty, 
in the intret of public ervicoe, 

nr ihich act of your kinJneea, I 
shall ever reuiri grateruj to you. 

Youn fEith:ru].y, 

Dated/Impbl 	 ( Sbri ?ail Hmar 	) The irth Jn  
1pui iid 	mienr Divicior, 

flO' To+cd nt 	Quartor. 

/ 

i 

[N 
'r 	

H 	• H 
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No0 DE/R1-i/DVR/89/ 15'2 
Directorate General of Security 
'Office of the Divisional Organiser 
SSB Manipur and Nagaland Division 
Imphal - 795001 

Dated, the 
 

OR D.'E R 

WHEREAS, Shri. Rama Hmar, Driver was 
inforned of the proposed departmental enquiry against 
him under Rule 14 of the CCS(CCA) Rules 0  1965 vide 
this office Memo0 No'.DE/RH/DVR/89/8111 dated 18.5.93, 
alongwith which a statemen'each of (1) Article of 
charge s  (Ix) imputatjon of misconduct or misbehaviour in support of the charges, (Iii) and  (V) - A list 0  
each of the documents by which and of witness by whom 
the article of charges were proposed to be sustained, 
were also forwardedto him, 

2 0 	AND WHEREAS, an enquiry 
against Shri. Rarna Hniar,. Driver ,was conducted by Shri G.Borgohain, 21/c 

Group C6ntre,s3.Xmpha1 who was appointed specifically 
to enquire into the article of charges o  vide this office. order N 6 0DE/R}i/IDVR/89/11047 dated 308.1993 4  He submitted lils 'findings vide his report No 0  Nil dated 310,94, a copy of which is enclosed 0  

3. 	 AND WHER.EAS, on careful Consideration of the report of the Inquiry Officer and other records in the case, the undersigned has agreed with the findings 
of the Inquiry Officer in respect of articl'e of charges No. 1, 2, 3,'4 and S. 

4, 	 NOW THREFORE after careful Consideration 
of the record of inquiry, the facts and clrcuinstceg 
of the case of Shri. Rarna Hmar, DrIver, the undersigned 
has come 

to the conclusion that Shri Rama Hrnar, Driver 
was given enough opportunity to prove his innocence and 
Conduct during the proeed1ngs and even during preliml.riery -' 	 Enquiry, but he failed to convince. Moreover 0  his track ecor, has., also not been .good In_.the.past 6  

Now therefore, the representation for 
mercy by the individual is Considered and rejected as 
it is devoid of any merits. E'urther it is Considered 
that his Continuation in service is not in the interest of the State as well as the Organisation and therefore 
the proposed. penalty of dismissal from sevjce is finally ordered, 

Contd, . 2/- 
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'I S.K. Sharma, DIvisional Organiser,SSB D  
Manipur and Nagaland Di.visIo, hereby dismiss Shri Rama 
Hmar, Driver from service from the date of issue of this 
order under, the provision of Rule 11(ix) of CcS(CCA) Rules. 

A copy of this order may be added to 
Confidential service records of Shri. Rama Hmar, Driver, 

• 	 - -_ 
(s.K0 SHARMA)  

DIVISIONAL ORGANISER.SSB 
MANIPUR AND NAGALAN D DIVISION 

tMIAL. 

T 0/ 
Shri Rama Hmar, 
Driver, 

Copy to :- 

1. The Director of Accounts, 
Cabinet Secretariat 
BlockIX(East) L,LeveLI7 
R0K.Purarn, New Delh.i-66 0  

2 The Assistant DIrector (EA) 
0/0 Director,SSB 
R.K.Puram,New Delhi-66, 

3. Sub-Area Organiser (MT) 

4 0  Accounts Branch 

5. Establishment-I 

6 Personal File 0  

DIVISIONAL ORGANISER 

I 	

: 

1.', 
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To 

The Director General of Security 
SSB, New Delhi, India 
C/o Director, SSB 
R.K. Purain, New De]hj66. 

Ref s - Order No.D/H/DVR/89/1587 of the 
Divisional Organizer, SSB, Manipur & 
Nagaland Diyiio, Imphal dt. 11-2-95 
Dismissing the applicant from 8erVice 
after serving for more than 18 years 
as a regular enloyee of the Director 
General. 

Suba. Prayer for reinstatement of the applicant by quashing the dismissing order mentioned above. 

Most Re5pectf1ly Shewetha 

That, I am a citizen of India by birth and 
an Indian natiana]. I belong to the ahedu].o tribe 
conTnunity of I4anipur. 

That, 1 was initially appointed as a Driver 
of the Director Generaj of Security in the Of fce 
of the DiViSiOnal Orgnjz, VVP, Manipur, Z1antrt 
pkkhrj against a aubet itive clear vacant post vide 
order bearing No. 1/23/76/10304.40 dated 1.12-76, 
i Joined my. servjde immediately. I was put on probation 
for a period of two years as per the terms indicate(1 
in the said appojntgnt order. Thereafer, without 
any brea) .1 continued to serve till the passing of 
the dismissal order, 

It is also humbly submitted that in recognition 
of my devoted and dedicated service, in the year 

1985 the respectable Divisional Organizer issued 
his order bearing No. 1/45/Wp/75/93$47 dated 59-85 

- 	 ( a comion order declaring my service s guashi 
pexlflanent w.e.f. 17-j983. In short the said order 
retrorn,ect.j valy  nsds ma a qua&t peznanent ezrploree - 

Contd..2/- 
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True copies of the initial 

appointment order dated 1-12-. 

76 and order for converting 

into quasi pernnent are 

enclosed herewith. 

That, I was serving since, 1976 till. 11-2.-
1995 as Dxivar and during the tenure of my service 

I was posted at different places. During the long 
period of my service there is not even a single 
adverse roirk in ray service career and no adverse 
entry in all the connected records of my service. 

That, in the beginning of the year 1993 
I started suffering from serious cologne disease 
and I was repeatedly by the concerned doctors to 
take proper rest and undergo proper investigation. 
As my health became more deteriorated in the second 
week of Jauaxy, 1993 I approacihed ray concerned 
higher 4kuthority and frankly told him my suffering. 
To see ray seriously deteriorating health condition 
he felt pity we and he also advised me to take 
rest and have proper medical treatment *  My verbal 
request was agreed and with his perzrd.ssion (verbal) 
I left my station for my residential quarter at 
Inçha1 and I Was under treatment, tiii 154-93. 
Just to request for allwing raa to get bed rest 
and continue treatment I went to my office on 
16-1-93 and as there was my concerned higher officer 
who had seen my ailing condition with his wn 
eyes, I was verbally aliwed to get further rest 
and treatment. Conpel].ed by ray health condition 
I left ray place of posting on the same day and 

returned to ray i quarter at Xrrha1, I stayed at ray 
house under treatment till 22-1.-93 and on 23-1-93 
.1 attended my office at Chandel but I found all 
my higher authoritj€s on leave except a ver- 
junior' officer namely Rain Singh Qiauhan. Y 	' 1 ately 

Lon 
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I reported him and requested him to alloi me to 
enJC!T leave for further period on acot of ar 
dëtdiL orating health con&ttion. lnated of granting 
leaves be was very angry with m for the best reasons 

known to him and he sent me to Divisional Head 
Quarter at nhal to collect petiot for Vehicle 
(petrol for Jeep No. IVU lwe) .ia I have no alter-
nat4ve I 1ft Chandel on the same day and came 

atraigbt towards my auarter1 unable to draw any 
patrol as I am very augh ailing • The next day i • a. 
on 24.'1a4993 also Z rairatned bed-ridt at my 
guarter and as such I could not report to the 
Divisions Head Quarter on the said day. On 25.1.93 
I gathered all my steeugth and went by  Rickshw 
to the Divisional Head Quarter to collect petrol 
and thoraX collected the petrol but as I felt 
very such and weak, I went to my quarter strainght 
thiflking that .1 would send the drawn petrol through 
somebody,  irom my house. An I got aportunity to 

sand the .s46 petrol to my VVP post at Chandel 
• and also. cpeUed me , to ,  stay bed-ridden at my 

• qutrter at, Xnthat. I could not ;j oin my posting 
till 2.-Zu.1993, On 2-2-93 1 reported to or place 
of posting at Chandel and fraWdy narrated to n 

COMMM84 biQher officer an my q4evances arisen 
out of 	y .eris beith condition and the than 
SJO 	4 Suwankumar advised me to take proper 
rest and also to aubiitt leave appUceicn sUpported 
by e'wlice.l certiftcotea, It is very pertinent 
to rnticm that X deposited the drvn petrol to 
my office on  2'2-93 in presence of my superior 
of fLce.ts. 1 never misused or miseppócpreated the 

aof drawn petrol. 

r 5. That, it in also uat respectfully submitted 
that my pay and allowances for the month of 1rh 
and zpxi1 • 1993 have been withheld by my authr 	ties 
on the ground of my unautho4sed absence and 	0 

Co' 

4,  



and the same pay and a.Uoances have not been 

paid till, date. 

60 That, it isaso to draw the kind attention 
.of your goodseif that a departmental enquiry was 

proceeded against r., From the sinle perusal of 
the connected recores of D.E • it will be quite 

clear that I was not given any chance of hearing 

and violating the principles of natural justice 

I was deprived of my service after serving for 
more than ).8 years on regular basis. I am a semi-i 

illoterate peron who is incaple of properly defending 

myself in the course of the D.E. but 1.0, without 

any consideration of my 1ver stating and illatoracy 

proceeded the D.E. violating the ndatory previsions 

of law for proceed ng D.X. 

That, bofore I iW disnd.saed from my service 

X was not given any chance of protections and 

safeguards for my defence and I was £or.tbly deprived 

of my service which is the only means of living. To 

deprive me of my service nana to deprive me the 

right to ].if a without any pity and consideration. 

That, I am a poor eirployee belc*qg to the 

schedule tribe conzaarity who got no land of any 

kirjd. In short, I am the only earning mener in 

my fantly consisting of my wife and 5(five) children. 
The whole members .of my family depend an my meagree 
income for their food, clothings end education. My 
ohildrn are also to face the pains of etaxnaticn 

if I am deprived of my service and they would never 

r 	continue their studies. 

9 	That, under the above facts and cirawnstances 

my service nny kindly be re-instat& by quashing 

the diantssàl order on the faling grounds among 

others :. 

(ontd.. .5/- 
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1) For that I was not given opoxtuniUe5 

of defence; 

Li) For that I was dismissed while I was 

on duty 

• 	 : 	 ji) Por that I was punished t4we by giving 

dotble punishint, first by withholding 

• xny pay and aliwances and thereafter for 

the sane alleged chargfoffice, I was 

disrd.ssed; 

 For that I was dismissed without reasonable 

cause7 

 For that my dismissal was in violation 

of the Centxl Civil Services Rules 

(c.c.i.) Rules 
-. 	- 

vj) 
•r, 	-'I 	 - 

For that the dismissal was illegal and 

Li logical; 

dii For 	that the dismissal order puts 
stigma; such order pixtting stigma is 

highly deprecated by the Bigheat Court 

of this country. 

It is, therefore, payed that 

• the 1cn' ble Director General of Security 
may be pleased to quajh the dismissal 
order and take up necewary action for 

re.instating nr service in the interest 

of natural justice. 

The undersigned as in duty r  bound shall ever duty. 

• 	 signature of the applicant. 

Dated/IIthal 
The 15th Maxch, 95. (shriB) 

ix-Driver of 
4 n f 	nif-Fire rf  DUVIUgall. 


